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SHR1 JAISUKHLAL HATHI : If the hon.
Member has heard my reply, I said that
86 per cent. have resulted in convictions.
Now 86 per cent. is not less out of 100.
If any organisation is able to secure 86
per cent. convictions, I do not think it is
poor performance.

SHrRI ARJUN ARORA : What is
cost ?

SHrR1 JAISUKHLAL HATHI : Whatever
may be the cost but if the results are good,
I think the Members should not grudge
the cost.

Suri R. S. KHANDEKAR : May I know
the nature of these offences and what is
the State-wise break-up of the offences and
in which State has the highest number of
convictions been secured ?

Sur1 JAISUKHLAL HATHI: 1 have
read out the various categories mainly
to give an idea as to what type of officers
are convicted. But I may tell you that this
is not State-wise. These are Central Gov-
ernment officers. I have not got State-
wise figures. But there are officers like
Deputy Secretary, Deputy Director, Super-
intendent of Central Excise, Superintend-
ing Engineer, etc., drawing about Rs. 1,800
or Rs. 2,000.

Suri R. S. KHANDEKAR: What is
the nature of offences ?

SHri JAISUKHLAL HATHI: It is
either corruption or bribery. These are
the only offences which S.P.E. deals in.

Suri B. K. P. SINHA : In view of the
apologetic reply of the hon. Minister that
86 per cent. convictions have been secur-
ed, may I know what is the hon. Minister’s
conception of the rule of law and the
Government’s duty as a prosecutor ? My
conception is that the Government machi-
nery puts the facts and the case before
the court and leaves it to the court to
come to its conclusion. It is not the Gov-
ernment’s duty nor its responsibility to
secure convictions in these cases.

Surt JAISUKHLAL HATHI: In the
first instance I may say that my reply was
not apologetic; my reply was only factual.
The hon. Member asked : Why are you
spending so much when the conviction
results are so poor ? To that question I
was giving a factual reply. That is one
part. So far as the other part is concerned
the hon. Member is perfectly justified to
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say that the Government is not interested
in prosecutions; it has to see that accord-
ing to the law if a man is guilty, he
should be punished but if a man is not
punished, we should not grudge if he is
acquitted of that charge. But there is one
point. Very often the court acquits a
person because in the investigation proper
material is not placed before the court.
That is the stage where the efficiency of
an investigating division or organisation has
to be judged. Therefore, here it is not that
we are interested in prosecuting everybody
and bringing everybody to book or to
punish him, but the fact that there are 86
per cent. convictions only means that the
cases which were investigated by this orga-
nisation were thoroughly investigated and
the courts could come to the decision that
the offence had been committed.

MRr. CHAIRMAN : Next question.

*674, [The questioner (Shri Abdul
Ghani) was absent. For answer, vide cols.
4196-4197 infra.]
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$[PAKISTANI SPIES AT JULLUNDUR

*675. Suri MAHABIR DASS :t
Surt V. M. CHORDIA :

Will the Minister of HOME AFPFAIRS be
pleased to refer to the news-item published

1The question was actually asked on the
floor of the House by Shri Mahabir Dass.
t[ 1 English translation.
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in the Hindi Daily ‘Hindustan’ of Delhi,
dated 18th May, 1966 on page 1, column
4, under the heading “Jullundur men Pak
Jasoos giroh pakra gaya (Pakistani spy
ring detected at Jullundur)” and state :

(a) whether it is a fact that a Pakistani
spy headquarters existed and still exists at
Jullundur; and

(b) if so, what are the details and what
is the number of the persons apprehended
so far in the matter 7]
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t[Tue MINISTER or STATE N THE
MINISTRY oF HOME AFFAIRS (SHRI
JAISURHLAL HATHI) : (a) and (b) It can-
not be said that there was or there is any
spy headquarters at Jullundur. However, in
March, 1966, seven persons, including a
Pak national, were arrested at Jullundur on
charges of espionage for Pakistan, The
case is still under investigation and it will
not be in the public interest to disclose
further details at this stage, as such dis-
closures are likely to affect the course of
investigation.]
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SHRI A. D, MANI : Will the hon. Minis-
ter please tell us whether any incriminating
documents regarding military installations

and transmitters were found with some of
these persons who have been arrested ?

SHRI JAISUKHLAL HATHI: I do not
have information about incriminating docu-
ments but I have information that a trans-
mitter set was found and secret ink was
also found.

Surr N, SRI RAMA REDDY : 1 would
like to know for how long these people
were living in Jullundur, whether they
were there during the period of our conflict
with Pakistan. I would like to know that
particularly.

Surr JAISUKHLAL HATHI : They were
not all the time living at Jullundur but they
were changing from place to place.

SHrRI N, SRI RAMA REDDY : For how
long they were living there ?

Sur1 JAISUKHLAL HATHI : About two
years—I am not exact.

SHRI P, C, MITRA : Will these people
be treated in the same way as those in the
other case who were taken to Calcutta and
released on bail ?

SHRI JAISUKHLAL HATHI : They are
in detention.
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Suri M. P, BHARGAVA : May I know
from the hon. Minister whether he is aware
that very recently three Pakistani nationals
were dropped by parachute somewhere near
Jammu ?

SHrr JAISUKHLAL HATHI: T would
require notice because I was only prepared
for Jullundur incidents.

Surr S. S. MARISWAMY : Are there
any women among the arrested persons ?
Were they arrested while transmitting news ?

SHri JAISUKHLAL HATHI : No woman
is arrested.

PanpiTr S, S, N. TANKHA: May 1
know if the Pakistani national who has
been arrested now was living in Jullundur
during the period of our war with Pakistan
and whether it is known that he conveyed
any information from here during that
period ?

Sert JAISUKHLAL HATHI : He was
living there.  He is being interrogated. We
shall be able to get all the facts from him.
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SurL ATAL BIHARI VAIPAYEE : Is it
a fact that these foreign spies and agents
are detained because we have no law of
treason and they cannot be proceeded
against ? Is there any proposal to have an
enactment so that they may be tried in a
court of law and punished ?

Suri JAISUKHLAL HATHI : There is
no law of treason as such but we are think-
ing of amending an Act whereby a more
severe punishment can be given,

STAFF DECLARED SURPLUS IN REHABILITA-
TION DEPARTMENT IN 1961

SRl D. THENGARTI :

Sert V. M. CHORDIA :

Will the Minister of LAaBour, EMPLOY-
MENT AND REHABILITATION be pleased to
state :

(a) whether it is a fact that a large
number of persons including Gazetted
Officers of the Rehabilitation Department
were declared surplus in 1961;

(b) if so, what was the number of such
persons, both Gazetted and non-Gazetted
and how many of them have since been
provided with alternative employment;

(c) whether it is also a fact that all
the surplus employees were required to
appear before a Selection Board and some
of them were recommended to appear be-
fore UPSC for absorption as Gazetted
Officers; and

(d) whether it is also a fact that some
Gazetted Officers who were not approved
by the UPSC have been appointed against
Gazetted posts while those who have been
approved by the UPSC are yet to be
absorbed against Gazetted posts; if so, the
reasons therefor ?

Tue DEPUTY MINISTER IN THE
MINISTRY or LABOUR, EMPLOYMENT
AND REHABILITATION (Surr D. R.
CHAVAN) : (a) Yes Sir, but the year in
which they were declared surplus is 1960.

(b) All the temporary Gazetted and Non-
Gazetted officers working in the Settlement
Organisation in the year 1960 were declar-
ed surplus. The total number of Gazetted

*676.

tThe question was actually asked on the
floor of the House by Shri D, Thengari.



